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BEFORE THE NATIONAL GREEN TRIBUNAL, PRINCIPAL BENCH,
NEW DELHI
0.A. NO. 79 OF 2023

IN THE MIATTER OF:

HARI PRAKASH ....Applicant
Versus

Uttam Sugar Mill Libberhedi & Ors. ...Respondents

AND

IN THE MATTER OF:

M/s Air Liquide North India Pvt. Ltd.,
Unit -1, AlS Industrial Estate,
Ihabreda Road Tehsil- Roorkee,
Distt. - Haridwar, Utttarakhand

..Respondent (Impleaded)

RESPONSE ON AFFIDAVIT ON BEHALF OF AIR LIQUIDE NORTH INDIA
PVT. LTD. ROORKEE IN PURSUANCE OF ORDER DATED 09.01.2024

PASSED BY THIS HON'BLE TRIBUNAL

I, Benoit Louis Felix Renard, S/o Mr. Alain Renard, aged about 52 years,
Managing Director of Air Liquide North India Pvt. Ltd, having its
registered office at A-24/10, Mohan Cooperative Industrial Area,
Mathura Road, New Delhi-110044 on behalf of the noﬁced
respondent unit herein, being well aware of the facts and
circumstances of the case, | am competent to swear the present

affidavit and as such state and affirm that;
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That, this Hon’ble Tribunal vide Order dated 09.01.2024 was
pleased to implead the deponent unit as respondent and
permit to file response in the view of report dated 17.03.2023
of the joint Committee constituted vide Order dated
10.02.2023 directing to file action taken report in respect of the
discharge of untreated industrial effluent in Shila Khala {drain)
which later joins river Kali in village- Ransura, district-

Saharanpur, Uttar Pradesh.

That at the outset it is submitted and humbly stated that the
deponent unit is a white category classified unit, engaged in
production of Gaseous Nitrogen and Liquid Argon, Nitrogen &
Oxygen and no liquid discharge is released in the drain or any
other place outside the unit. Deponent unit is not named by
the complainant/Applicant in his complaint and it has been
wrongly named in the aforesaid report merely on the basis of
it's proximity to the aforesaid drain and therefore it is prayed

that this Hon’ble Tribunal may be pleased to exempt the

a2,
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deponent unit in respect to the present drain. True copy of the
Consent to Operate certificate dated 29.08.2023 categorizing
the deponent unit as White category is annexed herewith as

ANNEXURE R-1 at (Page 09 }

That, consequent to the order of this Hon’ble Tribunal dated
10.02.2023, the inspection of the deponent was done by the
joint Committee on 22.06.2023. The inspection report in
specific observations recorded in (page 13) categorically states
that, “h. No effluent generation observed during the
manufacturing process., & i. No wastewater discharge outside

unit premises observed during inspection.”

That the specific observation as reported (Page 12 & 68 to 70)
on inspection report dated 22.06.2023 by the joint Committee
clearly absolves the deponent unit of any contribution to the
issue of pollution of drain before this Hon’ble Tribunal and are

reproduced herein below for convenience;
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“4.1.6 M/s Air Liguide North India Pvt. Ltd., Unit -, AIS
Industrial Estate, Jhabreda road Tehsil- Roorkee, Distt. -
Haridwar, Utttarakhand

a. Unit was found operational on the day of inspection
dated 22.06.2023.

b. Unit doesn’t have valid consent to operate. The
consent was expired on 31.03.2023. However, unit has
applied for renewal of consent on 21.02.2023.

c. Unit doesn’t provided NOC from CGWA for ground
water abstraction. Unit has 02 Borewells for fulfilling
fresh water requirement.

d. Avg. fresh water consumption is calculated as 262 KLD
{based on logbook data from 1st April to 21 June 2023)

e. Unit is engaged in the manufacturing of Gaseous
nitrogen, Hydrogen gas, Liquid Argon, Liquid Nitrogen
and Liquid Oxygen

f. Unit has installed RO plant having capacity 4.5 m3/hr

and Cooling tower having re circulation rate of 1000
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m3/hr to meet their process water and industrial cooling
requirement.

g. Mostly water used in the cooling tower RO water used
only in the manufacturing process (Water thermolysis) of
Hydrogen gas. Reject of RO plant used in the gardening
purposes.

h. No effluent generation observed during the
manufacturing process.

i. No wastewater discharge outside unit premises
observed during inspection

- Unit shall obtain consent from UKPCB immediately.”

That the joint Committee had made observation that, “b. Unit
doesn’t have valid consent to operate. The consent was expired
on 31.03.2023. However, unit has applied for renewal of
consent on 21,.02.2023.”

In this respect it is most humbly submitted that in
accordance with the modified guidelines/directions of the CPCB

dated 07.03.2016 which notified final list of white category
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industries, deponent unit which is ‘white category industry’
was required one time consent to operate, which was under

process and has been granted to it on 29.08.2023.

That in the aforesaid following deficient observations have
been made by the joint Committee;

“c. Unit doesn’t provided NOC from CGWA for ground

water abstraction.”

[n this respect it is humbly submitted that aforesaid
observation are wrong as the deponent on given date already
has NOC (Page 209 ANNEXURE 6B) dated 11.02.2021 valid upto
10.02.2024 from CGWA for extraction of 352.50m3 ground
water per day, which has been applied for renewal on
27.10.2023, Copy of application and payment receipt is
annexed herewith as ANNEXURE R-2 at (Page 10-11 ) The Avg.
fresh water consumption as reported is 262 KLD i.e. within the

permissible limit.
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That the joint Committee has directed that “j. Unit shall obtain
consent from UKPCB immediately.”. It is most humbly submitted
that deponent company has the valid consent under ‘White

Category’.

That, accordingly the deponent unit is a fully complying unit
with all necessary valid permissions and authorizations. There
is no contribution to the pollution of the aforesaid drain by the
deponent unit and this fact has been affirmed by the joint
Committee during the inspection. The unit has been named in
the report not due to contribution to the drain pollution but
merely due to it's proximity to the aforesaid drain.

Accordingly, it is prayed that this Hon’ble Tribunal may
be pleased to exempt the deponent unit deleting it's name
from the list of respondents in the present case, for which the

deponent unit shall be highly obliged and grateful.

DEPONENT
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VERIFICATION:

Verified that the contents of the present affidavit paras 01 to 08
are true and correct to the best of my personal knowledge and based
on records, nothing stated is false and nothing material has been
concealed. Documents annexed along are true and correct copies.

Verified at New Delhi on this 4th day of March, 2024.

DEPONENT

Through ZQ@U\O\}}/}/

Kamal Kumar Pahdey

Advocate

50, Lawyers Chamber,

Supreme Court of India,
9312079439
adv.kamal.kr.pandey@gmail.com
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Annexvet —R-4
405 UKPCE

I REGIONAL OFFICE
C T UTTARAKHAND POLLUTION CONTROL BOARD G262
e Irrigation Deslgn Buliding Campus, Roorkee-247667 (Distt- Haridwar) v e
-
UKPCB/ROR/Con/A-113/2023/ 680 Datex2.08.2023
Registered Post
To

M/s Airliquide North India Pvt. Ltd.

AIS Industrinl Areg,

Vill-Lathardeva Hoon, Jhabrera Road,

Manglaur, Roorkee

Distt- Havidwar.
Consolidated Consent to Operate and  Authorization hereinafter referred to as the CCA
(Consolidated Consent & authorization) (Fresh/Rencwal/Reapplication/Expansion/) under Section-25
of the “Water (Prevention & Control of Pollution) Act, 1974" and under Scction-21 of the “Air
(Prevention & Control of Pollution) Act, 1981" and Autherization under *Rule-6" of the “Hazardous
Waste (Management, Handling and Trans boundary Movement) Rules, 2016” notified under
“Environment (Protection) Act, 1986 as applicable (to be referred hereinafter as Water Act, Air Act

and HW Raules respectively),

CAFF ID-8826 Application No-2300546 g

CCA (Renewal) |
Consent No. AWH- Q ¥ |
Considering the recommendation & report submitted by inspecting officer CCA is hereby granted to M/s
Alirliquide North India Pvt. Ltd. located at AIS Industrial Ares, Vill-Lathardeva Hoon, Jhabrera
Road, Manglaur, Roorkee, Distt- Haridwar subject to the provisions of the Water Aet, Air Act and HW
Rules and the orders that may be made further and subject to following terms and conditions:-

I, This CCA is granted for a period One Time under White Category and valid for manufacturing of
following products.
b S.No. . Product Quantity (Per Month)
I Gaseous Nitrogen 1395 MT :
2 Liquid Argon 128 MT '
3 Liquid Nitrogen 1200 MT :
n Liquid Oxygen 3000 MT
Process Distilization
Category White .
1. The Consent is granted under white category for the Manufacture of above Mentioned
Products.
2. The consent is granted for Ditilization process only no effluent shall be generated.
3. Domestic effluent shall ensure to disposed through Septic Tank/ Soak Pit

4. If any change in Product, Capacity, Process & Effluent, Unit has to obtained fresh consent

as per water Act.
A
AR

Regional Officer
Copy to: Member Secretary, Uttarakhand Pollution Control Board, Dehradun for kind
information. ,\

Regional Officer

o
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Goveﬂlgag of India

Ministry of Jal Shakti
Department of Water Resources, River Development and Ganga Rejuvenation
Central Ground Water Authority (CGWA)
Application for [ssue of NOC to Abstract Ground Water (NOCAP)

Application for Renew of NOC Issued to Existing Industrial Projects Abstracting GroundWater
(Save As Draft Application For Renewal of NOC})

Application Number : 21-4/930/UTHAND/2017

Applied For Renewal ; 1st

(Scanned copy of this page afler signature and seal should be attached at “Application with Signature and Seal” in altachment section before submission of application)

Name of Industry: AIR LIQUIDE NORTH INDIA PVT LTD. ROORKEE

Location Details of the Industrial Unit .

Address Line 1 : AIR LIQUIDE NORTH INDIA PVT. LTD.

Address Line 2 : AIS INDUSTRIAL ESTATE, LATHERDAVA HOON,
JHABREDA ROAD

Address Line 3 : MANGLAUR ROORKEE

State: UTTARAKHAND

District: HARIDWAR

Sub-District: NARSAN

Village/Town: Lathardeva Hoon

Net Ground Water{m3/day): 352.50

Area Type Caiegory : Safe

INDUSTRIAL USE- Self Declaration

| hereby certify thét the data and information furnished above are Lree 1o the best of my knowledge.and belief and | am aware thal if any pari of the data /
informalion submilted is found to be false or misleading at any stage, the application will be rejected oulright.

I hereby declare Ihat all Ihe mandaiory documents prescribed in the application form have been uploaded and no blank firrelevant doguments have been
uploaded. | am atso aware lhat any false/ wrong submission /uploading of document will lead to rejection of my application wilhout any notice.

It is to certify thal no case related lo ground water withdrawal/ conlamination is pending against the industry/ project/ unil as on dale. Any such case filed
against the company/ project/ unit in respect of ground water withdrawal/ contaminalion during he pendency of this application shall be immediately brought lo
the nolice of CGWA.

| hereby undertake thal in case any environmenlal compensalion/ penalty is imposed on (he firm by any statutory autharity, | shall comply with the decision of
such authorily.

!

A o5 wAftE wer § e SR g el MR ofed ofR et A g OiR fau @ orER T € of @ v g R6 Ol v ofes 4 I @
g W W B W 'R R T a1 ueRE aran S 8, o ofded e Bl d gE & Pa &Y R s

¥ ooe g1 9ika &R § [ omden o § Ruifm ot afard axondell @1 sraeis fear man B ok o fea / smnife qwaneel eoells il fsa
g e ol o @ 5 B Ul o SERe el & W Y amed o/ Bt guen & P e fan smem

og wilE Fwa § i Sem / ufedern / 3o B e oW o e el /7 v § SEia o o amer B ot e # d@Re T S 5w
M B Ui & IR e Forlt / veEw @ I8y § 3w/ ufdien / 3o o Raw R Gl 0 A @ @@ @ 1, 9 uiReRn & o
F e

A 59 9 ol oo &1 § 5 ul Rl oft duie witeeo e o R i wofereft aftfd 7 s S 3@ § mitewn @ 3 ffg @
U HE

Date: ¥/ 10[22,
Place : Rpopakleg

Associated User : alnirrkasu

27/10/2023 11:33 AM




Transaction Ref.No. 1011230016264

Received from

40F
- bharatkesh.gov.in

Government of India Receipt Fortal

AKSHAY GROVER

1011230016264

Dated Nov 102023 1:24PM the sum of INR 771975 (Seven Lakhs Seventy-One
Thousand Nine Hundred Seventy-Five Only ) through Internet based Online

Dated: Nov 10 2023 1:24PM

with Transaction Ref.No.

payment in the account of

NQOC Payment, , .

Disclaimer:- This is a system generated electronic receipt, hence no physical signature
is required for the purpose of authentication

Printed On: 13-11-2023 12:42:42
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